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CENTHBL BDinlNISTRBTIVE
PRINCIPSL bench, hew DELHI.

O.A. NO.1042/96
m . A . NO . 1 552 /96

HON'BLE 5HRI e.K. «HDD3«, "ENBER l»)

Shri Hawa Singh,
Assistant Audit Officer
Director General of u i
Defence Serwices
L-II Block, Brassey Auenue
new DELHI - 1 *

(by Advocate - None

\l s .

Applicant

Comptroller &
of India
10Bahadur Shah

new DELHI - 2.

Auditor General

Zafar Narg

Director General of Audit
Defence Services,L-II Block,

Brassey Avenue,

new DELHI - 2.
.  .Respondents

^through Shri W-K. Gupta, Advocate

ORDEr(Q^Q^)

I  have heard the learned Counsel for the

M  V. The relief sought by the Applicant uasRespondents. ine i e j. j-=

to ouasH tha offics orHat No.90 dated 11.4.96 oHeteby
be Had bs^n transfetred fbO» EH. cffioe of DLt.ctor
Genatal of »udit, 0ef = dde 5et»icea, »e» Delbl. to

toe office of 00», KifHaa. Pc"-

relief, d PH® Impugned order mas prayed for.
Hooeuer, no Interim relief oaa alloyed. The learned

counsel for the Re,pendent states that the Rpplleant
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has since joined in his neuj place of posting.
a

t
2. The. learned counsel, Shri Gupta, has further

submitted two documents; one a copy of D.O. letter No.

3093/0E&Bills/Estt./21-96 dated 7.10.96 issu-ed from the

office of Comptroller and Auditor Genera] (C^&AGl addressed

to Director 'HQl , Office of the Director General of Audit,

Defence Services, stating that the Applicant and another

officer have been selected to work a's Assistant Administra

tive Officers in the office of CJ. AG on deputation basis,.

The addressee has also been asked to relieve the Applicant

with directions to report for duty in the CAG's office.

New Delhi. A copy of office order No.2A5 dated 25.10.96

issued by the office of D.G. of Audit, Defence Services,

New Delhi, has also' been submitted.. Vide this order, the

Applicant's services have been placed on deputation to

the office of C&AG, New Delhi. =

3. Since the main ground for^ impugning transfer

order was that the Applicant wanted to continue in Delhi,

which purpose is apparently served by the aforesaid . orders,

the Appliction is virtually rendered infructuous. This

is probably the reason none has appeared on behalf of the

Applicant.

4. In view of the above circumstances, I dismiss

the Application. No order as to costs.
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